§airA . Hon'ble fir, Justica U.C, Eriu-ataua-"u.c.
B . 3 | Hon'ble fr, K, Obayya = R.M, _.‘L, 9 ,

The applicsnt was sppointed as Tuiﬁﬁhﬁﬁa'uﬁagég#n ;I -

in the year 1952, Shte was alaon nnnfirméd“nn-151}1ﬂéﬁu &ﬁ hgn ;J'?‘;
husband was resident of District Aligarh she wse opted fpr 3 ‘. ;ﬁ' =
transfer to Aligarh i.c. in Agra Circle and her fequest was 4
_t;,: v - ~accepted and she was transferred to Aligarh un.Z-U_-S.éﬁq 'H%Bivﬁ #
- |

gradation list which was corrected upto Ist July, 1963, the name :;. '

of the applicant was shown at serial number G632 and date of

entry in the‘departmant was shown a8 12411.52 and the date of

e

confirmation is 1,4,1958. The nemo of opposite party no..4 was

i

shown at serial no, 1313 and the date of eptry in ths dapartmanﬁ: .

is 20.12.57 and the date of confirmation is 1.3.54 i.e. after

) :

the applicant, T

|

- Gradation list was analin corrscted uptﬁ 31st [March,
1975 in which the :pp}icant was at serial no. 360 and the 5
opposite party was 4 was at serisl no. 1085. The applicant
was howsver promoted to the next grade known as Junior Supervisor
with effoct from 1.6.74 and her appointment #R¥ against

promoted post as made requler w,e.f, 1.6,1974, Abruptly

without issuing ncotice or without giving her any opportunity

L an order on 1.11.82 was 3osued reverting her to the post of
Telephone Operator, ageinst which she filed the Jpit Potitien

which has been transferred to this tribunal and en interim ordar

e i P, el g s

was passed by the High Court,. ; : 1 y

The rospondents have pasisted the eclaim of the

applicant praying that the applicant was transferred to “11@@:&?*3;
.*F.ii.f

L/ on her ocwn requoat, as guch in view of para 5& of F’f & 17.#..1
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Manual VoleIV, she uas to get bottom senior: @;;

£

| Ak
that the same wes not noticed and-&fﬂ; why the epplicant

L

waa'prumntad and the respondente discovered thﬂ'miﬁiiﬂhig"ﬁ;
,m;‘ b .
after 8 yaaraﬁirhan paseed thisg order,

§ L &3 #
-
w

After promotion the spplicant was ragulaniaaﬂ?'f‘*¥’“ B Y

J

but the confirmation date could not have been changed and

fresh confirmation order has been passed after several years

and that the Government has alsc tried to justify the sames

Certain rights were made to the applicant and 'f i
as such those rights were being a??ﬁctad. Ocder of demotion
should not have boen passed without giving an opportunity
of hearing, even otherwise the applicant wnrka§ for 8 years
without any objection even by the respondent who could have
agitated the matter within limitation which was not dene
and against which she after considerable period is being
.deprived of a right, Even the principle of estoppel as such
does not apply but it cannot be ignored. No ons is to suffer A
for the latches and the mistakes committed on the part of
the Government and that too certain rights accrued in favour

of the applicant and accordingly this application deserves to

be allowed and the reveresion order dated 1.11.82 is quashed,
The applicant will be deemed to be oontinued in service on ,l

"the sald post and in cese there is EP vacancy available, it

will be for the respondent to craate.ﬁ%ﬁaﬂra post for the
applicent and whenaver vacancy arisaa:’aha should be taken

in the cadre post without affecting the seniority and position
which could not have been disturbed by the Department after

consideorable period i,e. much after expiry of period of

limitation, The applicant shall stand disposed of with the

VICE CHAIRMAN,

ab ractions, No order as to the costs,




